
FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF MAHAVIR RICHAB INVESTMENTS PRIVATE LIMITED 

RELEVANT PARTICULARS 
1. Name of Corporate Debtor MAHAVIR RICHAB INVESTMENTS PRIVATE 

LIMITED 

Date of Incorporation of Corporate debtor 
Authority Under which corporate debtor is 

incorporated /Registered 
Corporate ldentity Number /Limited Liability 

ldentity of corporate debtor 
Address of the registered office and principal 

office (if any) of corporate debtor 

2 16th August, 2011 
Registrar of Companies, New Delhi 

Under the Companies Act, 1956 
3. 

4. CIN: U65910DL2011PTC383488 

5. Registered office: 
Khasra No 70/1/1 Floor Ground Landmark, Near 
Hanuman Mandir, Village Mangolpur, Kalan, New 

Delhi-110085, India 
Insolvency Commencement date in respect of 16th March, 2022 (Order Received dated on 20th 

corporate debtor 
Estimated Date of closure of insolvency 12th September, 2022 (180h day from the date of 
resolution process 

6. 

March, 2022) 
7. 

commencement of Insolvency resolution 

process) 
Name and Registration Number of Insolvency Atul Kumar Kansal 
Professional acting as Interim Resolution 1BB1/ 1PA-001/IP-PO0035/2016-17/10088 

Professional 

8. 

Address and Email of the Interim Resolution SCO-61, 3rd Floor, Old Judicial Complex, Sector- 
Professional as registered with the Board 

9. 
15, Civil Lines, Gurgaon - 122001 

Email- cakansal@yahoo.com 
be used for Immaculate Resolution Professionals Private 10. Address and Email too 

Correspondence with the Interim Resolution Limited, Unit No. 112, First Floor, Tower-A, 
Professiona, if different from those given in Spazedge Commercial Complex, Sector-47, Sohna 
serial number 9 Road, Gurgaon - 122018 

Email- cirp.mahavir@gmail.com 
3rd April, 2022 11. Last Date of Submission of Claims 

clause (b) of Not Applicable 12. Classes of creditors, if any, unde 
sub-section (6A) of section 21, ascertained by 

the interim resolution professional 
Names of Insolvency Professionals identifiedNotApplicable
to act as Authorised Representative of 

creditorsin a class (Three names for each class) 
14. (a) Relevant Forms and 

(bDetails of authorized representatives

are available at: 

13. 

(a)Web Link:- 

https://ibbi.gov.in/home/downloads 
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Bench VI, New Delhi ordered the 

commencement of a Corporate Insolvency Resolution Process against Mahavir Richab Investments 

A@ 



Private Limited on 16" March, 2022. It is pertinent to note that copy of order of Commencement of CIRP 

is received by tnterim Resolution Professionai dated on 20h March, 2022 

The creditors of Mahavir Richab Investmernts Private Limited are hereby calied upon ta submit their 
ctaims with prof, on or before 3 April, 2022 to the interim Resolution Professional at the 

correspondence address mentioned against entry No. 10 only 

The Financial creditors shal submit their claims with proof by electronics means only. Ail other creditors 

may submit ciaims with proof in person, by post or electronics means 

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12, shall indicate 

its choice of authorised representative from among the three insolvency professionals listed against entry 

No.13 to act as authorised representative of the class (Not Applicable] in Form CA. 

Submission of false or misleading proof of claims shall attract penalties. 

Atul Kumar Kansal 

Interim Resolution Professional 

For Mahavir Richab Investments Private Limited 

Piace: New Delhi 
Date: 21s March, 2022 
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